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Bricks and Cement for Plot Holders
in Delhi

2050. Shri Shiv Charan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that in 1864
Government notified for acquisition
of developed plots in Delhi;

(b) it so, when and the number of
such plots;

(c) the number of cases where the
plot holders approached Delhi Agd-
ministration by the 31st December,
1964 for release of bricks and cement;

(d) the number of cases where
Delhi Administration issued permits
to meet 25 per cent, 50 per cent and
100 per cent requirements by the 31st
December, 1964;

(2) the steps taken to provide build-
ing material to the remaining appli-
cants; and

(f) the steps Government propose
to take in respect of plots for which
plot holders have not applied for
release of bricks and cement by the
31st December, 1964?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). Yes, Sir. The
Delhi Administration notified its in-
tention to acquire about 18,000 vacant
plots under Section 4 of the land
Acquisition Act, 1894, vide, their Noti-
fication dated the 21st March, 1964 and
16th April, 1964, in fully developed
and partly developed colonies in the
urban areas of Delhi.

(c) 6516 applications for cement
and bricks for new constructions were
registered from 21st March 1964 to
31st December, 1964.

(d) So far as bricks are concerned,
there are adequate stocks and permits
were issued to the parties according
to their requirements. In the case of
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cement, however, permits have been
issued to 6,155 applicants out of 6,516
applicants referred to in part (c) of
the answer above, in the following
order of percentage on the basis of
the departmental assessment:

(i) upto 25% 186
(ii) 26 to 50% 808
(iii) 51 t0 75% 1,279
(iv) 76 to 100%, 3,882

6,155

(e) The Delhi Administration is
taking necessary steps to obtain addi-
tional allocation of cement in addition
to the normal quota allotted to the
Union Territory of Delhi to cope with
the increcsing demand.

(f) After processing the objections
filed by the interested persons in ac-
cordance with the land Acquisition
Act, 1894, each case will be considered
on its merit in the light of the grounds
advanced. The intention of the plot-
holders to construct and complete the
building on the plots within the sti-
pulated time will be given due con-
sideration if cogent proof of the in-
tention being bona fide and his capa-
city to build is given at the time of
examining the objections.

Delhi Rent Control Act

2051. Shri Shiv Charan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of cases pending
in Delhi Courts on 31st December.
1964 under the Delhi Rent Control
Act;

(b) the number of cases which re-
late to areas notified as slum area
under Slum Clearance and Improve-
ment Act;

(c) the number of cases which ara
over 6 months old, 1 year old, 2 years
old and more than 3 years old; and

(d) the steps proposed to be taken
by Government regarding disposal
of these cases in the light of Slum
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Clearance and Improvement (Amend-
ment) Act, 19647

The Deputy Minister in the Ministry
of Home Affairs (Shri L, N. Mishra):
(a) 5154.

(b) No separate records are main-
tained.

(c) More than one vear old,

but less than two years 1323
More than two years 779
Figures for six months old cases

and more than three years old cases
are not separately available.

(d) The slum Areas (Improvement
and Clearance) Amendment Act,
1964 has no effect on pending cases.
As such, the question of taking any
steps in this regard does not arise.
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